H I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CR M NAL APPEAL NO. 613 OF 2011
(ARI SI NG OUT OF SPECI AL LEAVE PETI TI ON( CRL. ) NO. 8858 OF 2010)

AJAY KUVAR PRASAD ... APPELLANT(S)
VERSUS
STATE OF BIHAR TH: VI G LANCE ... RESPONDENT( S)

W TH CRL. A NO. 614 OF 2011
(ARI SING OUT OF S.L.P.(CRL.)NO 697/2011)

ORDER

Leave granted.

We have heard | earned counsel for the parties.

It is not disputed that the appellant in each case is
in jail from Novenber, 2009. On consideration of the totality
of the facts and circunstances of these cases, we deemit
appropriate to rel ease the appellant in each case on bail on
furni shing personal bond for a sumof Rs.50,000/- with two
sureties of the |like anpbunt each to the satisfaction of the
Trial Court.

However, in the facts and ci rcunst ances of these
cases, we direct the Trial Court to conclude the trial as
expeditiously as possible and the Trial Court would not grant

any adjournments unless it becomes absolutely inperative.
2

Wth this observation, the appeals are disposed of.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERMA)
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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).8858/2010

(From the judgenent and order dated 06/10/2010 in CRM No.

37645/ 2010 of The H GH COURT OF JUDI CATURE AT PATNA)

AJAY KUVAR PRASAD Petitioner(s)
VERSUS

STATE OF BI HAR TH: VI G LANCE Respondent (s)

WTH SLP(Crl1) NO 697 of 2011

(Wth appln(s) for bail and office report )

(for final disposal)

Date: 28/02/2011 These Petitions were called on for hearing
t oday.

CORAM :
HON BLE MR JUSTI CE DALVEER BHANDARI
HON BLE MR JUSTI CE DEEPAK VERMA

For Petitioner(s) M. A Saran, Sr.Adv.
M. Anmt Pawan, Adv.

For Respondent (s) M. CGopal Singh, Adv.
UPON hearing counsel the Court nmade the foll ow ng
ORDER
Leave granted.
W have heard | earned counsel for the parties.

The appeal s are disposed of, in ternms of the signed

order.
(G V. Ranana) (Neeru Bala Vij)
Court Master Court Master

(Signed order is placed on the file)



